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(b) It is a matter for the Stlte Govern-
ments to consider. 

COil Asb Prdaoed by NaUo .. 1 RaJoD 
CorporatioD 

~36S. SHRI D. BASUMATARI: Will 
the Minister of COMPANY AFFAIRS be 
pleased to slale : 

(a) whether Coal Ash beinl produced at 
National Rayon Corporalion was belnl dis-
posed of free of COlt for the past 8 years: 
and 

(b) "helher at the insistence of the new 
Direclors of tbe Board lenders were Invited 
and Ihe .aid Corporation shall now fetch 
Rs. 5 lakhs rer year frcm Ibe sale of the 
same coal ash 1 

THE MINISTER OF COMPANY AF 
FAIRS fSHRI RAGHUNATHA REDDY): 
(a) In Ihe Inspcc'ion Rerort under 209(4) 
of Ihe Companies Act, 19~6, there are 
references to disposal of coal ash, free of 
cost, durinl some of the years. 

(b) Accordillalo the Inspection Report, 
the maUer was considered by Ihe Board in 
March, 1970, Ind neceuary steps were taken 
10 cali for lenders. It i. observed by Ihe 
IDtpecl<'r io this cOOlexl fhlt il is learnt 
thaI the company has awarded tbe coolrlct 
for c"'rlnce of coal Ilh to MCllrs Natioaal 
Trlosport Co. al Rs. 5.31 per too. 

IIID 00 PIIDtlDI a. Calthatlol 0' 
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5366. SHRI CHBNGALRAYA 
NAJDU: 

SHRI R. BARUA : 
Will the Minister of FINANCE be 

pl_d to Itale : 
l') whelher the Government propose to 

ban plaolina of Ihe Hashish and Its cultiva-
tloo In the country ; 

(bl whether State Governments have 
beln c:DDlulted on this issue Ind if 10, their 
views; and 

(c) whether Iny licensina .ystem would 
be set for permillinl cultivation and planl-
ilia of Ha~hllh in certaiD arell of the 
couDlry ? 

mE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI VIDYA 

CHARAN SHUKLA): (a) and (b). Culti-
vation of caDnabls plaDt for production of 
HashIsh (Charas) Is banned sillce lont In 
the .:ountry. 

(c) Questioll does not al iac, 
, 

12.01 bu. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SHRI SHRI CHAND GOYAL (Chaadi-
garh): I "ould like to raise a point. I had 
livcn notice of a cailinl attention motion 
~'lrdiD' the Ilitafon In Chandi,lrh Ind 
the dlsconteDt Imona the people there. The 
reply which was liven by the MiDlster of 
Home Alfairs, Mr. K. C. PaDt, ~'as 
absolutely unsllisfactory. He had uld that 
Iher. was a r.sponsibility of tbe CeDtral 
Government towards the people of Chandi-
prh. I want to know whether the 
Chlndiprh Administration's recommenda-
tionl cODtained iomethinl irresponsible which 
compelled the Minister to uy that they allO 
o~'e a responsibility towBrds the people of 
Cbandiaarh. 

The position is that Ihe rents in Chandl-
IIlrh are increasing at I high rate, Ihat a 
lIudent to hire I room for lb. 70 per 
month, Ind a GovernDlcot employee who 
acls Rs 300 hIS to PlY Rs. ISO for biB 
Iccommod8lion. 

Kindly hear me beeaule you have not 
Idmltted my caliillll atteDtioD motion. 

An Ililation is aoing on. Hunler strikes 
and ChliD fasts are aolnl I'D for eight days 
because the problem i. 80 acrious, it is 
atfectiDI 59 to 60 thousand people. All 
Governmcot employees, students Ind 
members of the tradina commuDlty are wry 
much bard hit, and this is why this II .. 
become I mIss movement tbere. The aalta-
tlon I. of the c:ommOD man there. Now they 
arc lesortinl to hUDaer strikts and chain 
futl, Ind the Mlnilter mUit assure UI IS to 
when tbey will brlna the necel.arY lestllalion 
or It least the .raulation of tentl. Tb. il I 
vety _Ious problem which Is llilltinl the 
mlndl of the ChaDdi~arh people for I it'na 
lime. 

DR. RAM SUBHAG SINGH (BUlIar) : 
The Minister may be asked to make I 
statement relardlnll the atrocities committed 
In the Mldnapore Central Jail. Yesterday It 
WIS raised spccillcally. 




